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by Shri R. K. Birla
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MR. SPEAKER : I am going to serlo-
usly consider this matter. 1 have myself
been the Chairman of the Parllamentary
Committees earlier, I was feeling exactly
like you when I was a Member. I fail to
understand what satlsfaction would a Mem-
ber derlve by just quoting the Estlmates
Committee Report, Of course, he has the
right,

SHRI S. M. BANERJEE 1 Why don"t
you expunge the whole thing 7

MR. SPEAKER : Order, order. You
just distract my attention. [ am also of the
view that it is a comnpact Rzport as a whole.
If some favourable parts are taken out of
it...

SHRI MADHU LIMAYE : Out of con-
text. (Interruption)

MR. SPEAKER 1 Of course, I cannot
deny any Mzmber of his right of personal
explanation whan thare is something in the
Report which relates to the conduct of
a Member during the period when he is a
Mezmber. When the Rport is there, and
some parts of it are quoted—>of course, it is
not possible in a brief personal explanation
to take up everything—on such occasions, it
does need a thorough discussion. I am go-
ing to discuss it with the leaders of the
Opposition parties. I am goling to take it up
at my own level also as to what is the way
out when the recommendations of the Go-

DECEMBER 3, 1969

Central Silk Board 284
(Amdt) Bill

vernment come. I have been myself feellng
like that when I was the Chalrman of the
Parllamentary Committee. We have to find
a way out.

SHRI CHINTAMANI PANIGRAHI :
The Estimates Committee has not (xonerated
him fully and the Wool Mission,

MR. SPEAKER 1 You can quote
anether part where he is not exonerated and
I will allow you,

CENTRAL SILK BOARD (AMEND-
MENT) BILL—contd.

MR. SPEAKER 1 We now continue
the general discusslon on the Central Slik
Board (Amendment) Bill. Shrl Lakkappa.

SHRI K., LAKKAPPA (Tumkur) 1
Mr. Speaker, Sir, while speaking on the
Central Silk Board, I would like to say
that the silk industry in the country is the
oldest one, The Board is running a racket
and not running any silk iddustry in the
country, I am representing a State, the
state of Mysore, from where three-fourth of
the national out put of silk is coming,
Mysore State produces the finest silk which
has got international reputation. But it Is
most unfortunate that the Government of
India is not looking into all the aspects of
the silk industry and it has constltuted a
Silk Board which is controlled by pen-push-
ing bureaucrats, This is in the hands of
the Textile Commissioner who has no ele-
mentry knowledge of silk industry and also
rearing of silk worms and culiivation of
mulberry, Here, I would like to say that
the Biard has not served the purpose for
which it has been constituted, namely, pro-
motion of sericulture in the country, Even
to-day the method of mulberry cultivation
is outmoded and even the gradation of the
silk worms is mnot upto the international
standard. That s why in the international
market where once upon a time our slik
was famous, we are not able to compete
now because of the deterioration of the
quality of our silk and we have lost
the market to other countries like Korea
and Japan. I would quote instances where
thls Board has failed in its function of pro-
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moting the silk Industry in the country
because even the basic amenities to the
farmers have not been provided even though
the Silk Board has spent several crores of

rupees, This Silk Board is incapable of
implem=nting any programme in the
country.
16.32 brs.

[SHRI K. N. TiwARY in the Chair)

For example, In Mysore State the sllk
industry has not been promoted and it Is
running at a loss. The silk filature
fodustry In the Mysore State Is In a very
bad shape and even the five lakhs of
people who are employed and who are
making out their lvellhood from the sllk
industry are at the verge of extinction and
the Central Silk Board has not come out
with any Central aid so far as ruoning such
an Industry Is concerned. Itis In a pathelle
conditlon Ewen the Plan outlay has not
been utilised, There Is no proper approach
to the programme of mulberry cultivation
in the country and even good seeds have
not been supplied and even rearing Instru-
ments have not been supplied. Several
thousands of people in my constituency and
several lakhs of pzople in the State have
been suffering because even the eguipment
for rearing silk worms has not been supplied
by this Slik Board even though It has been
in ex!stence for several years now. It is most
unfortunate that the Central Government
has not been keen on developing silk indus-
try in Mysore State and it is meeting out a
stepmotherly treatment to Mysore, Even lo-
cating the Silk Board at Bangalore has been
denied though it has got a congenial atmos-
phere, It is for the Government to take a
decision in this respect. Even unanimous deci-
sions of the Board have not been implemen-
ted. T would like to quote certain instances
where one Committee has been constituted
by the Silk Board to go into the modernlsa-
tion of the silk industry and also rearing of
silk worms and also cultivation of mulberry
in all there aspects. That committec has
recommended certain suggestion but so far
those suggestions have not been implemen-
ted. It is most unfortuna:e that such a Silk
Board will not promote the silk industry in
the country as well as in the States,
Kashmir and Mysore are rearing silk worms
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and producing quality silk filature which is
declining now. So, my suggestion is that
thc Government has to reorient all the pro-
grammes to see that proper implementation
is given and also to see that proper gulde-
lines are given to the Silk Industry in
Mysore State.

1 with to point out that 8 districts in
my State are predominently sllk-rearing
and mulberry growing areas and 5 lakhs
of people are employed there and also it
is the only avocatlon for the people who
are coming from the rural areas. T want to
say especlally that the condition of the
rural areas have been neglected. I say it on
the floor of the House that the Silk Board is
runniog a racket. ‘There are certain instan-
ces which I would like to quote. There
is one {instance particularly which Is thls.
In Kashmir, under the guise of modemlsing, ~
300 filature basins costing about Rs. 20
lakhs at Jammu and Kashmir entered Into
a bogus transaction and swindled all the
money. Even the machineries are not put
to use, Ewven to boxes are not opeped since
several years, I do not know what is the
deal and who are all the beneficlaries, Ewven
these boxes have not been opened for
several years. Why has not the Government
instituted an enquiry in this matter of
swindling of Rs. 20 lakhs under the guise of
modernising ? Even the Members of the
Silk Board Commitiee have suggested that
an enquiry should be held. Although they
have stated that an enquiry should be held
by the Government of India, such enquiry
has not been done. There should be an
enquiry held to know as to who are all the
top-ranking people who are involved in this
deal,

Therefore, 1 demand of this Government
that they should immediately make an
enquiry so far as this deal is concerned,
Because, Sir, persistently and consistently,
this Commiliitre has suggested an enquiry
In this matter. Rs. 20 lakhs are involved
in this. Why have not these boxes been
cpened so far? Is the hon. Minister
capable of answering to this question 7

My next point is this, Sir. There is
one letter by me which 1 addressed to the
hon. Minister of Foreign Trade, and Supply,
I addressed that letter to him in Juas, 1969
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[Shrl K. Lakkap pa]

regarding export of mulberry silk-waste.
The allegation was this. There is one
company —Messrs H.K. Bhushan Kumar for
promoting exports in silk waste, whose
office is located in Bombay who had made
this deal in Mysore State, of running a big
racket in silk waste,

The reply given to ms by the Hon.
Minister is this. I would like to read out
from the reply because it isa big racket
where so many crores of rupees have been
swindled, for n=arly four or five years. In
his reply to mz, dated the 24th July, 1969,
the Miolster of Foreign Trade and Supply
stated as follows : I quote.

“Please refer to your letter dated the
1st June, 1969 regarding export of
mulberry silk waste, I have looked
into the case,

Consequent upon the suspenslon of
purchase by the Channapatna Spun
Silk Mills...."”

There is a Channapatna Spun Silk Mills

in Mysore State, Sir. Now,
.

who are exporting raw silk waste from
Mysore State, [ would like to know as to
who are all involved in thi; case, The
letter of th= Minister gres on tosay 11
quote.

“‘Consequent upon the suspension of
purchase by the Chanpapatna Spun
Silk Mills and in the absence of any
demand within the country, on the
advice of the Central Silk Board and
the Mysore Government, it was
proposed to allow export of the entire
quantity of mulberry silk waste avail-
able without insisting on supply of an
equivalent quantity to the Channa-
patna Mills,"™

MR, CHAIRMAN : If he wants to
any person by name in this way, he must
give proper notlce. I had requested hon,
Members earlier also in this connection to
stick to this procedure, He has referred to
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the name of a person just now against this
rule, That will be expunged from the
record.

SHRI K. LAKAPPA : I do not refer to
him in that way, I referred to** of the
Congress headed by Shri Nijalingappa, Thera
are two Congress today in this country.
Unless [ mention it, there will be confusion
as to which was meant.

MR. CHAIRMAN : I will never allow
any names to be mentioned in this manner
without giving prior notice to the Speaker,

SHRI K. LAKAPPA ; Because he isa
big men, we have to give notice to mention
his name. Should he deserve this treatment ?
If you say ves, I will not question it,

SHRI SURENDRANATH DWIVEDY
(Kendrapara) ; There are rules for expunction
of remarks, If a particular expression is
defamatory, derogatory or unparliamentary,
it can be expunged. Do you think the
mention of ‘Nijalingappa® is derogatory,
defamatory or wunparliamentary in thls
House ? 0Oa what basis, do you give this
ruling 7 Simply because somebody mentions
the name ‘Nijalingappa’ or, for that matter,
mentions the name of some ex-Minister who
may be involved in something. simply

because thls Is done in the course of
discussion, can you tell the member ‘You
cannot utter any such name; it will be

expunged® ?

MR. CHAIRMAN : He can mention
names provided he gives prior notice.

SHRI SURENDRANATH DWIVEDY :
Mo, no. It is an allegation he has made,

MR. CHAIRMAN : But he is not here
to defend himself.

SHRI K. LAKKAPPA 1 I have to
mention it because today there is the
Nijalingappa Congress and the Indira Gandhi
Congress. I have sald that** of the
Mijalingappa Congress is running a racket,
If he is doing this, whatcan 1 do ? 1 have
unfortunately to mention it,

*Empunged as ordered by the Chair-- yide Col...
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This is in Chennapatoa, H: hails from
Chennapatna. In Caennapatna, there is a
silk industry, The mills want to coasumns
the silk waste. But this has been denizd to
them, Unfortunately, the Ministry say in
their letter to me that the application of
Messers, H, K, Bhushan Kumar for export
of 3 63 lakh pounds of silkwaste of South
Indian origin was Intended to be supported,
subject to the conditions etc, There were
certaln conditfons mentioned. This Bhushan
Kumar is running a number of rackets in
Bombay. He Is a 420......

MR. CHAIRMAN : Again he is doing
it. He Is calling a partlcular person as *420°,
this and that, [Is it proper, s it dignified
for a member to attack another parson who
s not here and without giving any prior
notice 7 In spite of my ruling, he goss on
mentioning these things:, Lst him think for
himself whether this is proper.

SHRI K. LAKKAPPA 1 This Bhushan
Kumar who wanted to export this quantity
of 3.68 lakh pounds of silkwaste of South
Indian origin, is running several industries in
several fictitious names ; he also holds seve-
ral licences in Bombay. I would like to
know whether he is from Bihar or where he
fails from  What is the relationship beat-
ween the Silk Board and the Ministry and
also the State Ministry 7 The rules and
regulations have not bezn complied with so
far as the export of the silkwaste is concer-
ned. The conditions for export which the
Minister stated in his reply to my letter are :

‘(1) presentation of documentary evi-
dence in proof of firm contracts ;
and

**(2) restricting the quantity to the quota
found short between the export
commitments and the permits on
hand with exporters™,

Afterwards, the Minlstry came to know
about the Chennapatna 8ilk Mills having
resumsd purchase of silkwaste. The letter
says 1
“‘Mcanwhile, it came to the Govern-
ment's notice that the Channapatna
Silk Mills had resumed purchase of
silkwaste, and in vicw of the changed
circumstances, it was decided not to
allow wholesale export of mulberry
silkwaste and insist on the adhergnce
of the normal policy in this regard",
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SHRI LOEO PRABHU (Udipi) : On a
point of order. Rule 353 says that no
Me:mber can make a defamatory or incri-
minatory allegation without giving notice to
the Speaker,

SHRI K, LAKKAPPA : Unfortunately,
you are too late,

SHRI LOBD PRABHU i This is a very
clear rule and Mr. Lakkappa has been
Indulging in more ‘hen one defamatory
statement not only against Mr. Nijalingappa
but against some other party. He has to
glve notice, If he does not give notice, you
should rule that kind of reference to be out
of order and eéxpunge it from the records.

MR. CHAIRMAN : Accordiog 1o this
rule, I have to rule this out, and if anybody
disobeys or gees agalnst this rule No. 353,
that will be expunged. That is my standing
observation,

SHRI K. LAKKAPPA : This is an
instance where on the advize of the Central
Silk Board and Mysore Government it was
proposed to allow export of the entire
quantlty of mulberry silk waste through this
gentleman, It is on the advice of the Silk
Board, on the advice of the Ministry here
and also on the advice of the Mysore
Ministry, the Mysore Ministry which is now
headed by a Minister who is holding the
portfolio of Sericulture,**

MR. CHAIRMAN 1 It will not
record,

1 will not allow you to speak if you go
on like this. Whatever proof you have, you
must give to the Speaker lirst, get his per-
mission and then pu: it before the House,

SHRISURENDRANATH DWIVEDY
It will bz difficult for any Member to parti-
cipate in the dcbate if there is a standing
ruling like this. 1 do not know the Llimit
of it. If he does not mention any name,
but simply says that a deal bas been made,
a contract has been made like this and these
are the allegations, I think he is perfectly
justified to make such a remark without
reference to any individual, It there is
particular reference o an individual, you
come into the picture. 1 do not know how
any expunction is possible.

MR, CHAIRMAN : You will agree
with me that if hc has got anything in his

g0 on

**Not Recorded.
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[Mr. Chairman]

possession, he must send it to the Speaker
prior to his mentioning it in the House,

SHRI SURENDRANATH DWIVEDY
I am afraid you are not correctly Interpret-
fog the rules, If he Is making accusations
agalnst any Individual, then of course he
has to glve you prlor notlce so that the
individual, if he happens to be a Member,
can def:nd himself, or, if he {s not, then
you can use your judgment to see whether
it is proper or not to permit that remark,
but if he does not mentlon any name and
only mentions about a deal, that Govern-
ment has done this contract has been entered
into with a particular person, these are the
allegations, etc., I think 1t is perfectly
justified. No rule can come In the way.

MR, CHAIRMAN 1 What 1s
henticity of the quotatlon ?

SHRI SURENDRANATH DWIVEDY:
I there Is no authenticity, it does not create
create any effect, I make soms allegations
here, Whether they are authentic or net,
it is for the House to judge, for the Minister
to refute.  You cannot from the bzginning
throttle the discussion saying that proof of
autheoticity must bz placad bzfere you
before you permit me to say anything, make
any allegation, any accusatlon, against any
Institution or Government, That will be
something unheard of in the history of any
Parliament,  Really, I cannot understand
how you can make a remark like this that it
Is your standing ruling, that no accusation
whatsoever against any authority can bz
made here without reference to Chair, I
do not think that is permissible even under
our rules,

SHRI P. VISWAMBHARAN (Trivan-
drum) » Asa Member of this House, he
takes full responsibility for the statement he
makes here,

SHRI LOBO PRABHU ; Names were
actually used. Therefore that attracts the
first part of the rule, [ shall read the
second part also for the bepefit of Members.

SHRISURENDRANATH DWIVEDY ;:
You are reading only one part of the rule,
Where does it say that no accusation what-
ever, oo allegation whatsoever against any
Miolstry, institution or authority or any
contract can b: mada without fjrgt intima«
ing to the Spcaker ?

the aute
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SHRI LOBO PRABHU : I am reading
that 3

“Provided that the Speaker may at
any time prohibit any member from
making any such allegation if he Is
of opinion that such allegation s
derogatory to the dignlty of the House
or that no public interest Is served by
making such allegation,"

SHRI SURENDRANATH DWIVEDY :
What is meant by ‘such’ ?

SHRI TENNETTI VISWANATHAM
(Visakhapatnam) 1 That rule Is a wvery
healthy rule. But what Mr. Lakkappa read
does not have any reference to the dignity of
this House; it {s in no way affected. It ls
about a partlcular person who is worklng in
some other Government and some other per-
son who has been enjoylng certain benfits
by the abuse of authorlty and power. How
does 1t affect the dignity of the House 7 As
Mr. Dwivedy says unless you allow us
some elbow room f@n these things I do
not think it will bz possible for a member
of Parliament to do his duty or to criticise
any executive Government,

SHRI SHRI CHAND GOYAL (Chan-
digarh) : An Important question has been
raised by M- Lobo Prabhu, Are we
going to be so touchy about the mention
of certain names?  This rule has been
interpreted lo this House on a number
of occasions and the interpretation
which is sought to bz put now s beyond
the scope of that rule. The rule implies
that if an allegation is being levelled
against some officer who is not in a position
to defend himself there is a procedure to
follow. If Mr. Lakkappa refers to certain
names It does not hurt the dignity of the
House, 1 support the contention of Mr,
Dwivedy and other hon, Members,

SHRI K. LAKAPPA : I am confronting
this Government with a case of abuse of
power by an authority in the name of silk
board. Many licence holdzrs are swindling
money in collusion with the Mysore
Minister holding the porifolio of silk as
also the Silk Board officials. [ have
konown that particular gentleman I have
quoted, He gol an export licence denying
the claims of Chennapatnam Silk Milks;
that mill is in short supply of waste silk
to run the mill. Inspite of the demand
by that mill this Government and the
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Silk Board have entered into a shady deal,
They failed to give the waste silk purcha-
sed In Mysore,  This Ministry here,
the Mysore Ministry and the Board were
fn collusion with this man and have
engated in this deal. It it of a shady
character, Will the Government enquire
into the whole matter 7 How many export
traders in silk waste from Mysore were there?
I would like to know It, and I want a
categorlcal answer from the Minister. I am
maklog this allegation with a sense of
responsibility.

Coming to the other points, I have
to mentlon that the export of mulberry
sllk amounts to Rs, 4 crores a year,
Now, there Is a decline In Mysore State,
because the Silk Board has taken a stem-
motherly attitude in the functioning and
the organisation and {in the developmental
actlvities in regard to mulberry silk in my
place, as well as In the silk filature
industry. The State Govenment has made
several attempts and has been request'ng
this Goveroment to glve it a subsidy to
run the mills which are running at a
loss, and virtwally the mill has been
closed, Several lakhs of people are now
unemployed ; they were eking out thelc
lHvelihood by employment {o the silk
{ndustry. The Central Government has
not even gone into the aspects which have
been pointed out by the State Goveroment,

Even though a decision has been taken
that the Board should be located at
Bangalore, it has not been done so far,
When 1 confronted the Minister sometime
back, he categorically assured me that
the location of the Board will be at
Bangalore aod that it will be done very
shortly. Six months are over since he
promised to do so. Hs has not done
it so far, Bangalore has a congznial
atmosphere for the Board's locatln, siace
the promotion of the industry, the rearing
of silkworms and other things can bz
done in a compact manner at Bangilore.
Therefore, I wouid urge the Governmant
to take suliable actlon in this regard and
see that the promoation of the silk industry
which is the oldest in Mysore State is
proceeded with properly.

‘With thes» words I conclude my speech,
MR. CHAIRMAN : Shri Tridib I{.urn_a.;
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Chaudhuri ; not present, Shri Kachwal —
not present, Then, the Minister,
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FT gw faes I A1 &6 "7

w8Y aedi & grg & A Sk 9x ar
EHFT TG FL gFar g 1 ofey & ag
Fga1r =g f5 foaq =7 & g5 w@ir
AT 7391 Afgh 97 AT FTHEL FT AW
agi o 1@ & ¥9 T @@ sgw faAn
arar sifed, foed faes gdln st =g
g+ fag ag & f5 9gd a1 1 198 @ia-
arg wifzfens faes (amadt dww), =t
arar gfrar & gravgan §, § gITaw A
g oF Ar-gre-afada s @ oqer
T 9T fa=9re T g 1 ¥PET aRE
MY 59 TF AT AG faar W
@i

Wi ag A Ak @ W
fa= =1 qamg v g |

st gEW W7 wgEA  (I5EA)
gwafg 72179, g s fas ga @A
o aran &, fed afd &t a9 393 @ 1w

g fguw Alw s@r g,

sft e TR 3w : AT FE T\
AR AT @R

St gw9 97T $GT : AE-AE A
AT, UF I@ A T qafwaw 1 @F

AGRAHAYANA 12, 1891 (SAKA)

Suk Board 298
(Amdt.) Bill

F AR AT AFT a1 § O @l aF
F1 AYAT ATGH FEA § | FAAT &G A1
¥ goer 4gf 9T g, TqAT WEER g,
frasr #1¢ fgare agf frar a1 aFar
# zw graew §  agh ATq wgAT ARA §
fs Tm & 12 g o= § 941 81 €,
TEFT FT 99T I@ A & fog AWG
guF ¢ 1 T AL Ao wAwd g e
Ega @ sl § oad wrwr ¥ g
T4Y g1ar ¢, 5 [aW & T A ATA F
o 9T Y ga1 fear o wFar § 0 &
a1gaT § FF a0 Tw wv e ¥ @ §
AT gudt gX T H qar EEY &, WE
gHIL 3W FT CF N9 IAM |

IFIR &1 €419 59 3T H a1 gu
sfasl & aus a8 | gy #wgEy,
AT A IAN A FATEI TR &1 W9 &
F18 421 4 qro7 A@fdw WW &1 T
# uF gl aafed & a7 &, o 9@ W
¥ 97 14T & WX T AR A @A
syfaa &1 Zar & o 99§ ®qer g@mar R
T FYST qATHLC I safyg & WT R
W g gAe ¥ I=ar @ @wfa
#Erd, ¥ @ aafe faaar garer &9
g, 9% gates Star AfE @ F9F F
FHT FAAT 2, T AN B gEAS TG
SUTET GATEN FAIAT & | WO AWT FgAw
¢ f& gg <tar auf@m 9 99 &9
& gATH 9¢ FFAT §, IH O qrEQ
FAY AIfRT | &0 F9 F GAS &7 Afaw
¥ wfas =y Ww a1 w37 a1, I
qa FaA AT, ITFT FIST AT 1 T
faom aifel | 9% a9 § s w=
wWEEqT VYKL F1 FET 7057 )

"arafa ggRg, [Ww & F9ST I9E
F 9 a7 & 1 €WY AT o FEEW g
# ot oF Flax g e A mw A
F9Lr aAar g, afew 1 Fm F faae)



299 Ceniral Silk Board
(Amdt.) Bill

(4 g#9 =7z Fgam)

g gt & z@ w1 agwa & @ W%
TFar g | ¥fFT § oF am F3T ATE@r
F—2gidl & avaT AT gy g afe-
fagr gArzy a@ifs w98 w=w ¥ @
g # ev gu afawi w1 fa@ e
fas a% | &5 g1 § 6 axF g as)
79 fad amy AN deAr a7 @R,
forgy fF Taw &1 ®yer 9 &€ €t
fasi ¥ &% | Z@HT AT T FIT—GIE
Y, 9 gra-%at @ S §, 9 ¥
FAW X I, ITHT VT @A
T Aen ® fegm smanr | @mE WY
WEIRT TH 917 &1 9d & fF s 4
I F F=IT AT WA §T FILT AT A0S
&, IF few aF ¥ A @1 @
&, 398 fFget aoetg g7 3 T A
7T FO NF qy A E—7 FEA AN
AR T AW T 3 3 9E
&4 O FIG! A1 aY A8 A A &, 99
Fgrg §Tg ¥ I FAULFL AN § R gw
formar wogr IA120, a7 @9 gaA faaan
" arfgd, gEX F g AGY A9 @Er ¥
ST W IW FA & [IW A & AT
RS X 9T A Y FuRT FATET
WE, JaFr A FE SwETIA G
famar 21

afas ¥ afas =iv @ w8 A
g ¥ £, WH A g@ ANF, W 2@
L, WF ® g9 ¥ F9% FAF—IqH
fag gf aidt Y § gA == ® AR
FCAT ET—aE A8 FO-w@HEl @
gEHIaY LAFT Aged qafed § 5 @ aw
#fas ¥ afas Wi 1 Fm 2 gan,
sfas § afas il =1 w19 D, afas
gl s faa—uE g gard
gt wifgr | 3fer g% @ F A
FgAr 93T g F Fwww @ s 2

DECEMBER 3, 1969  Re. Riots in Varanasi 300

=T A8 % W@ &

wwiafa wgrew, 3@ IAIT A 9T H
aga =mifg mif 2, g & 3w # gl
T &1 W AgT FA7 T W@ &, G
ot 3a¥ fauge st o WY & W®
firraz a9t g 7 TEFT T FI
Fr e P zARr s A & R @ A
Stemred A &, gasr #1€ @giEar agt
faedt &, 3% F1F TF TE g, o9
¥ gAR dar fawar =gy, d0
saF e g |ifgr ag 4@ R, 97
&7 ¥z 7Y wwar &, FA L A fasdr
21 o) TEFT g I § | gEfdw o
FFIR NE amy @ g7 wHfaFs &
afuw a7 2 fF fg smT & gaed #1
agraar & 9T gFd1 g | AW gag A
gaiw fean a1 fagd IO H o9 wgew
q wiwr fFar ff ag @17 ) ¢ 5 arw
@il #1 fow @0 & qav e @fge,
SAFT WgAdT &1 fagar a7 AR A
gt =ifgn ag. A& @ar &) sd@r &
FION WS wL B F fAumm &
AM@ATT GIAT EAT § IH FAFA T
TS quET oFIEY TEd N wfes
T § s v ¥ Sl aw feew &
aid g, AU &g b ot AW A o
WAFR § 98 a3 IWT 9% @ § I
9T {7 aiaA! Fifge fF @ aw ¥ o
Fanfedt &1 & ®92r g a1 §wd §,
WS AT AW AL A1 gHq & wfF
gl 3191 F1 gfas SemgT fax

&t TR ¥a% @ gEAlg arafa o,

feae ® fga vty qeedi & W foar
& SAFY FEHC AATA R 1.

17.14 hrs.
Re. COMMUNAL RIOTS IN VARANASI
=il ®o ®Wlo @AWl (F1AYT) : gurafa



